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ORDER

» R.N, RaYl voco.

Heard 14, counsel for both sides,

. 3. - The respondents of 0,A.No,139 of 1992 filed this'M.A.

for certain correction in the order dated 29,11,2000 passed

in this matter,

'3, . Ld, counsel for the applicants subm1ts before us that

. » RSN ;.de"

in the &Ql’?mo 0f@a£;a_np\?-@ﬂ‘ie order dated 29, 11.20@0 the

date of fixa‘tiong of seniority of the appllcant Sri DN,
wrongly _

Chatterjfee has Ween Ltyped as December, 1963 instead of December,

1965, So, the order be cogrected.

4, Ld, cownsel for the original applicant is absent,
5. After considering the suemission of the 1d, eounsel
for the applicants, we allow this M. A, The last line of para 12

of the aforesald order dated 29,11,2000 shall ®e read as followss-
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"13,11,59 and Deeenbef, 1965 _rés'pecti.vely and fix pay
~ notionally."

This order shall be treated ‘as a part of the orfiginal order

‘dated 29,110 2000, Accorddngly, the M.A. stands disposed of,

No order as to costs.
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